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     O  R  D  E  R 

03.07.2019 -  The Appellant has challenged part of the impugned order dated 

13th May, 2019 passed by the Adjudicating Authority (National Company Law 

Tribunal) (‘NCLT’), Principal Bench, New Delhi wherein certain observations have 

been made while giving directions to the ‘Corporate Debtor’ to comply with the 

settlement reached between the parties.    

 After some arguments and in view of the objections raised on behalf of the 

‘Financial Creditor’, learned counsel for the Appellant sought permission to 

withdraw the appeal. 

 In view of such prayer, without going into merit, we dismiss the appeal as 

withdrawn.  
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